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<Gity NGO files online petition
for Patients’ Rights Charter

RIGHTS IN THE CHARTER...

NAMRATA DEVIKAR

reportersFakgallimes com

Pune: Citv-based ‘Sathi)’
an organisation of  pa-
tients -andl health activisis,
has filed a changaore peti-
tion to Union Minister for
Health and Family Walfare,
JP Nadia to ‘adopt the Pa-
tients’ Rights Charter and
regulate rales in private
hospitals'. Over 800 peo-
ple have gigned the petition
from across the ¢ountry in
the past five days.

The National Human
Rights Commission (NHRC)
finalised a 17-peint char-
ter in 2018 underfining the
rights of the patient. The
aim of this charter was to
smpower and create awarg-
NEss AMONE patienls across
the country The charter has
been pending with the Union
Ministry of Health and Fam-
1y Weltare (MOHFW) sinoe
October 2078,

Sathi is also associatesd
with Jan Avogya Abhivan,
which championsfor the pa-

» Right to information, re-
cords ard reports, iransparen-
cy.in rates, and care according
to prescribed rates.

> Right to emergency med-
icalicare, proper referral and
trarsfer.

> Right to informed cansent,
confidentiality. human dignity,

> Riaht to safety and quality
care according to standards.

» Right'to choose alternative
treatment options and right to

privacy and non-discrimination.

7 second opirian.

» Right to cthoose a source
for obtaining mediciies o tests
when admitted in hospital.

> Right to protection for pa-
tients invalved in clinical trials
and biomedical reszarch.

» Right to take discharge of
patient, or body of deceasad,
without being detained on
procedural gronnds.

> Right te patient education,
right to he heard and seek
redréssal

tients' rights. The: petition
states that the Unlon health
minister should immediate-
Iy zdopt and Implement the
Charter for Patients” Rights,
witheut any dilution. The
petition also demands the
authorities fo ensure price
control of serviees, v make
care in private hospitals af
fordable and also to create a
patient-friendly grievance

redresssl mechanisn.

The petition farther de
manes that along with Tm:
plementing the Pradhan
Mantri Jan Arogya Yojang
(EMJAY) which gives aids
care i private hospitals at
publie expense, the govern:
ment should also give com-
parable priority o protect
the rights of the patients,
who obtain care in privage

hospitals and suffer innu-
merahle viglalions.

It s high time that
these skewed priorities are
changer ancd that the health
ministry moves with utmost
speed and effectiveness o
take longoverdue  steps,
states the petition.

Echoing similar senti-
ments, Dr Abhijit More,
dity-based  health expert
and member of Jan Ar-
ogys Abhivan, said, “As,
throngh PMJIAY, the govern-
ment wants patlents to go to
2 private hospital. Howey-
g, without this charter pa-
tients will not be aware of
thetr rights.”

“This charter by the
NHRC has been histor
le. The authorities should
have adopted the chartor by
now. There are more chane-
es of patlents facipg prob-
lems with mare and more
patients getting benefits
bocause of the Ayushman
Bharat, In this case, the role
of the chartey pecomes more
important,” said D More,
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STATESMAN NEWS SERVICE
NEW DELHI, 16 FEBRUARY

Aone-dayroundtable consul-
tation was organised on Fri-
day at Prayas Institute of Juve-
nileJustice herein collabora-
tion with National Legal Ser-
vices Authority to devise an
action plan to link survivors
ofhuman trafficking with var-
iousschemes and programmes
of NALSA. Human Liberty
Network, anetwork of 16 vol-
untary organisations working
in Uttar Pradesh and Bihar,
Rajasthan State Legal Ser-
vices Authority, Bihar State
Legal Services Authority and
various civil society organisa-
tions shared their inputs.
The objectives of the con-
sultation were to propose an
action plan on assistance to
victims of trafficking; collab-
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orations to curb child labour
and child trafficking; bridging
the gap between all depart-
ments and concerned individ-
uals; and to ensure victims
access to justice.

The consultation was
chaired by director and addi-
tional director, NALSA. Prayas
presented the action plan
outlining various compo-
nentssuch asimplementation
of NALSA Scheme for Vic-
tims of Trafficking and Com-
mercial Sexual Exploitation,
video conferencing for depos-
ing testimonies of victims,
child friendly courts and
appointment of panel lawyers/
PLVs{orassisting victims of traf-
ficking. Helen R Sekar, Senior
Fellow, VV Giri National Labour
Institute and National Human
Rights Commission, also took
part.



